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C'RIGIMAL APPLICATION NO. 96 of 1989 
I 

The applicant herein states that he was 

initially appointed as. a Water Boy on temporary basis by 

an order dated 22.1.1980 issued by the Senior Superintendent, 

RMS-Y Division, \Jijayawada (3rd respondent) . - Suh±equently 

he was regularly appointed to Group 'P' post br.eE under &-

letter dated 1.7.1986 by the same authoriti.e., 3rd 

respondent. it is clearly mentioned in the said order 

that applicant's appointment is made against an existing 
IL 

vacancy. The applicant contends that for all purpes, 

his appointment is a reaular appointment. The applicant 

states. tet while he was working as an Orderly %tn the IRM-Y 

II Subdivjsjon, Vijayaieda, he received a notice dated 

25.1.1989 purooted to have been issued Under Rule 5(1) 

of the COB (Temporary SerJices) Rules, 1965 informing him 

that his services will stand terminated with effbct trom the 

date of expiry of a period of one month from the date of 

its service. The applicant suhmittec3 a represent€t ion 

dated 2P .1 .989 to the Additidnal Post Nester General, 7 

Circle, \Tijayawada (2nd respondent). No reply was given 

thereto. It is now contended that hvinc been regularly 

appointed to Group tDI post, it is not open to the respondents 

to terminate the services of the applicant under Rule 5(1) 

of the CCS (T.S•) Rules, 1965 and as such the impugned 
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order dated 25.1.1989 is without jurisdiction and 

ab initlo void. 

Heard the learned counsel for the applicant 

and Shri Naram Ehaskar Rao, Addl. Central Government Standinc 

Counsel. 

It is seen from the record that the applicant 

has submitted a representation to the i*0ditional Post Master 

General, A.P.Circle, Vijayewada which is yet to be disposed 

of by him. Hence this application can be disposed of with 

a direction to the Additional. POst Master General, A.P. 

Circle, Vijeyawada And respondent) to dispose of the 

representation Optee 28.1.1989 as expeditiously as possible. 

Till a final  order is passed thereon, the applicant shall 

not hd ousted from service. 4r05 taken by the 'app].icant 

in this application will also he taken into consideration 

by the 2nd respondent when disposing of the said representation. 

With these directions, the application is 

disposed of. There will he no order as to costs. 

Dictated in the opn court. 

- 

P. Surya Rao ) 	. 	 ( P. K. Ehakravorty 
Member (J) 	 Member (A) 

Dated 9th! dy of Febrrir19E9 
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